
Learned counsel appearing on behalf of the U.T., Chandigarh,

has handed over an additional affidavit dated 28.09.2026 of Mr. Lakshay

Pandey, Deputy Superintendent of Police Traffic (R&D), Road Safety, U.T.,

Chandigarh,  in Court  today.  Same is  taken on record,  subject  to  all  just

exceptions.

Learned counsel  appearing on behalf  of  the State  of  Punjab,

State of Haryana as well as the U.T., Chandigarh, are directed to place on

record the requisite data with regard to the number of ‘hit and run’ cases

reported after implementation of the 2022 Scheme, up to 30.09.2026. The

said data shall also indicate the number of cases which have been decided,

the  number  of  cases  pending,  and  the  status  of  disbursement  of

compensation in the decided cases.

Learned counsel appearing on behalf of the State of Haryana

also seeks an accommodation to place on record an affidavit with regard to

the claim of the present appellant arising out of the death of her husband,

namely  Late  Raghbir  @  Sunil,  who  is  stated  to  have  died  in  a  motor

vehicular  accident  on  19.11.2017,  in  respect  of  which  a  case  bearing

FIR No.144 dated 05.04.2018 was registered under Sections 279 and 304-A

of the Indian Penal Code at Police Station Kundli, Sonipat.
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List on 28.10.2026.

Needful be done on or before the next date of hearing.
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